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1
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 30, M/S TWENTY FIRST

CENTURY PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Twenty
First Century Pvt. Ltd., the Respondent No. 30, in compliance with
the direction dated 27.02.2025 passed by this Hon’ble Tribunal,
wherein the recently added industries in the Barhi Industrial Area

matter were directed to file their objections to the Joint Committee

Report dated 03.01.2025.

2. That at the outset, it 1s submitted that the observations in the Joint
Committee Report do not accurately reflect the compliance status of
the Answering Respondent’s unit. The findings in the Report appear

to be based on assumptions and outdated assessments, which are
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inconsistent with the current operational realities of the Answering

Respondent.

That the Answering Respondent operates under the name and style of
Twenty First Century Creation Pvt. Ltd., situated at Plot No. 207,
HSIIDC, Barhi, District Gannaur, Sonipat, Haryana. The unit is
engaged in pre-treatment (bleaching) and dyeing processes and
possesses a valid Consent to Operate (CTO) up to 30.09.2029. The
unit is equipped with a modern Effluent Treatment Plant (ETP), and
adherence to environmental norms and best industrial practices is a
priority for the Answering Respondent. Any gaps in technical or
operational compliance have been rectified upon receiving feedback

from statutory authorities.

That the Answering Respondent has consistently undertaken
substantial investments in environmental control measures, including
a modern Effluent Treatment Plant (ETP), ensuring adherence to
applicable environmental norms and best industrial practices. The
Answering Respondent denies any deliberate non-compliance and
submits that if there were any technical/operational gaps, they stand

rectified upon receiving feedback from statutory authorities.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

The Answering Respondent submits that an inspection conducted on
07.08.2024 resulted in observations concerning the unit’s practices. A
Show Cause Notice dated 02.01.2025 was subsequently received
from the Haryana State Pollution Control Board (HSPCB), alleging

non-compliance in areas such as effluent treatment, hazardous waste
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management, and production reporting. These allegations have been
addressed comprehensively by the Answering Respondent, with a
detailed and reasoned response submitted to the HSPCB, backed by
documentary evidence of compliance. Therefore, the continued
reliance on these initial findings is unjustified and does not reflect the

present compliance status of the unit.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB. In response to the Show Cause
Notice dated 02.01.2025 which raised several allegations, the
Answering Respondent has provided a comprehensive response
backed by documentary evidence confirming compliance. These
responses address the primary concerns highlighted during the
inspection conducted on 07.08.2024. A Copy of the Show Cause
Notice and the latest detailed and reasoned response to the HSPCB
Show Cause Notice along with all the relevant annexures is annexed

herewith and marked as ANNEXURE R-1.

That it was clarified in the response to the HSPCB Show Cause Notice
that the alleged effluent dilution due to high reduction in pollution
parameters such as BOD, COD, TSS, TDS, and FDS is attributed to
the advanced treatment technologies employed at the ETP of the
Answering Respondent, not due to any dilution with freshwater. The
processes at the Respondent’s unit involve a 12-stage washing process
for cotton and viscose fabrics, which naturally results in diluted
effluent. Moreover, the Answering Respondent utilizes non-toxic,
eco-friendly, ZDHC-approved chemicals which optimize resource

utilization and reduce pollution loads in wastewater. The equalization
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tank at ETP ensures adequate mixing of trade effluent from various
processes, corroborating the observed parameter values. Regular
analysis by HSPCB and NABL-accredited laboratories confirm
compliance by the Answering Respondent and the same was made a

part of annexures along with the response to the HSPCB.

That regarding the management of hazardous waste, the Answering
Respondent has secured the necessary Hazardous Waste
Authorization from the HSPCB, with procedures for storage,
management, and disposal strictly adhering to prescribed norms. A
copy of this authorization is provided was put forth along with the
response to the Show Cause Notice from HSPCB which has enclosed

herewith along with the relevant annexures.

That concerns about production levels exceeding approved limits
were also addressed. The production at the unit of the Answering
Respondent has consistently been within the limits as per its CTO.
The discrepancies noted by the inspection team were based on a
misunderstanding of the production data reported in Form-4, which
indicates an average daily production for the fiscal year 2023-24.
Detailed monthly production logbooks confirm the compliance by the

Answering Respondent.

That furthermore, in addressing water usage and discharge, the
Answering Respondent have already received the result of a
comprehensive water balance study conducted by a government-
approved institute. The assessments therein have indicated that

Respondent’s operations are within permitted limits. This proactive
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measure ensures continuous compliance and is documented
thoroughly. The assessment report qua the same, while was not placed
with HSPCB reply, shall be produced before this Hon’ble Tribunal as

and when called for.

That additionally, the primary water source for the Answering
Respondent’s unit is through groundwater extraction, for which it had
a valid certificate until 31.07.2024. A renewal application was timely
submitted and the HWRA Permission Certificate for groundwater
extraction certificate has already been received by the Answering

Respondent and the same is valid till 30.07.2025.

That the Answering Respondent maintains that no dilution of effluent
with fresh water occurs, and all trade effluent is properly treated and
discharged in accordance with environmental standards. The ongoing
water balance study and regular operation of our ETP exemplify our

commitment to environmental stewardship.

That given these clarifications and the proactive measures taken post-
inspection, the findings of the Joint Committee Report should be
reconsidered. The adverse implications of any erroneous findings on
the financial stability and operational continuity of our unit, which
significantly contributes to the local economy and employment, are
substantial and unwarranted. Thus any adverse order based on these
findings would have severe financial implications and cause
significant operational disruptions, affecting not only the unit but also

the large workforce it employs and the broader local economy.
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6. That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

7. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, Varun Garg S/o Sh. Pawan Kumar Garg, aged about 39 years R/o B-199,
Ashok Vihar Phase-1,Delhi-11052, do hereby solemnly affirm and stat as under:

Is That I am the authorized signatory of Respondent No. 20, M/s Twenty
First Century Creations Pvt. Ltd., having its office at Plot no.207, Barhi
Indl. Area Phase-1,Dist.Sonepat Haryana-131101, in the aforesaid Original
Application, I am aware of the facts and circumstances of the case in my

official capacity as stated above and hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under my
instructions, and I say that the statements and submissions made in the said
reply are true and correct to best of my knowledge based upon the records
and my belief. I pray that the said reply to be treated as part and parcel of
this Affidavit and the same is not being reproduced for the sake of brevity.

3. I say that the documents / annexure produced along with the reply are true

copies of its originals.

DEPOQNENT
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VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the best of

my knowledge, belief and nothing material information has been concealed

therefrom. No part of it is false.

Verified at New Delhi on this 19" day of February, 2025.

DEP NT
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AR HARYANA STATE POLLUTION CONTROL BOARD A,

‘\"-/f % ;E*' Plot No. 1, Sector-15, Part-1I, Sonipat §
"\. F i ﬁ Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com ' >
b/ sk ?\/jﬂ’. g7

No. HSPCBISR/2025/ o & | Dated: 9| | [ 45

To
M/s Twenty First Century Creation Pt Ltd.
PLOT NQ. 207, HSIIDC, Barhi,
District Gannaur, Sonipat, Haryana.

Sub:

Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent uls 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and

Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021.

Whereas, the unit was inspected on 07.08.2024 by the Joint Team of CPCB and HSPCB in
reference 10 OA No0.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble
NGT, New Delhi and the unit is involved in process of Pre-treatment (Bleaching) and dyeing having CTO
valid upto 30.09.2029,

Whereas, during inspection following deficiencies have been observed which need to be

complied as per condition of CTO granted to the said unit:-

1 Effluent characteristics: as per analysis report is as below:; -

~ Parameter 1 PETP inlet | PETP outlet | Prescribed Compliance w.r.t norms l
" discharge '
1 norms |
| ~ pH ‘l 6.6 8.5 6.0-9.0 With existing treatment scheme. |
ol TR 1o SR —————————such a high reduction in pollution '
Colour | BDL BDL - .
parameters indicates dilution waith
" BOD (mg) | 398 6 500 freshwater in PETP at different
L LaCLASH | stages.
’ COD (ma/l) ; 1256 28 1400 |
i f‘ | - — | Non = compliance (Dilution) |
TSS (mg/l) 463 36 1500 \
DS (mg/l) | 2216 ; | ‘\
| J

|
—— S S ——

2. With existing treatment scheme, such a high reduction (BOD: 398 mg/l to 6 mg/l (98.49%), COD:
1256 mg/l to 28 mg/l (97.77%), TSS: 463 mg/l to 36 mg/l (92.24%), TDS: 2216 mgl! to 1268 mg/!
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(42.77%) and FDS: 1712 ma/l to 992 ma/l (42%) in pollution parameters indicates dilution with
freshwater in PETP at different stages.

3. The unit has not obtained Hazardous Waste Authorization from HSPCEB

Actual production is much higher than consented production. Hence it should be considered as

non-compliance w.r.t. to suspected dilution and nol having Hazardous waste authorization,

Recommendation of the Team: -

1. The unit shall immediately stop dilution of fresh water into PETP system

2. The unit shall conduct study on water balance through government reputed institutes,
3. The unit shall ensure that untreated effluent not discharged without treatment.
4. The unit shall obtain valid no objection certificate from HGWA.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act
1974, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974
and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts

for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentinned
sfipulated time period, it will Ee presumed that you have nothing tu say in this regara and accept e
status as mentioned above, which will warrant closure action against your unit under relevant Acts/

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notice.

Whereas, for the above said violations you are liable to pay the Environmental Compensation in

terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 2212 2071 a3
assessed by the Board as per methodology defined therein.

@%mx

Regional Officef

Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated: : ;

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information. please

Regu!nai Officer,
Sonepat Region.
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TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

DATE: 04/02/25

To,

The Regional Officer
Haryana State Pollution Control Board,
Sonipat Region, Sonipat.

Subject: Reply and compliance of Show Cause Notice dated 2.1.25 received on
23/01/2025 letter no. HSPCB/SR/2025/2631

Dear Sir,

Kindly refer to the above said show cause notice issued vide your office letter no.
HSPCB/SR/2025/2631 dated 02.01.2025 and received on 23.01.2025 on the subject cited
above.

In this context, it is submitted that our unit is engaged in the process of dyeing of fabric
and bleaching, provided with proper and adequate ETP with flow meters and maintained
proper Logbooks for fresh water, trade effluent generated, treated and production data.
The treated water is eventually discharged in the HSIIDC sewer & CETP for Final
treatment for which are paying to HSIIDC on regular basis. Although the results shown in
the above said notice are very well within prescribed standards but even then, the said
show cause notice has been issued with the observation that BOD, COD, TSS, TDS and
FDS value found at the inlet of PETP, such a high reduction in pollution parameters with
existing treatment scheme indicates dilution with freshwater in PETP at different stages.
Moreover, the said analyses report of the sample collected by joint team on 07.08.2024,
was never been communicated to us. However, the para wise reply and compliance of
the observations and recommendations of the committee is submitted herewith as under

for your consideration;

A. Reply/ compliance of observations

Para 1&2. Lower Parameters Value at ETP Inlet:

1. RESPONSES TO SPECIFIC ALLEGATIONS:

Observation: Allegation of Effluent Dilution due to High Reduction in Pollution
Parameters

Response:

> -“'_ '

Regd. Office : B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112 , 9958233212,
Email : varun@2lcenturytextile.com, Web : www.2lcenturytextile.com

UNIT -1: MILL : PLOT NO. 207, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
UNIT - 11: MILL : PLOT NO. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
Mob.: 9899240309
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TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

Century Creations

o The observed reduction in BOD, COD, TSS, TDS, and FDS levels is due
to advanced treatment technology in our ETP, and not due to any dilution
with freshwater.

o Our unit processes cotton and viscose fabrics, which require a 12-stage
washing process to achieve high colour fastness. This naturally results in
a diluted effluent.

o We have implemented a Chemical Management System that selects non-
toxic, eco-friendly ZDHC-approved chemicals, optimizing resource
utilization and reducing pollution loads in wastewater.

o They reduce the pollution loads in processed wastewater generated. Thus,
the reduction in BOD, COD, TSS, TDS and FDS value levels is due to
utilization of the cleaner technology & should be considered a positive
initiative rather than being penalized.

o The equalization tank of adequate capacity at the ETP inlet ensures
composite mixing of trade effluent from various processes, leading to
observed parameter values.

o Regular ETP inlet and outlet analysis is conducted by HSPCB and NABL-
accredited laboratories, with reports confirming compliance. (Annexure 2)

o We have implemented Color coding in our PETP for the purpose of pipeline
identification of treated, untreated and utility water systems. Process Flow
diagram demonstrating the design & treatement stages is attached.

o mage is attached ( Annexure one).

o ltis also submitted that said typical range 500 of BOD, 1400 of COD, 1500
of TSS and 2100 of TDS referred in the notice, may occur only for the
concentrated effluent generated from Scouring, Dyeing process is also not
regular and is done only for 20% Fabrics occasionally. We are mainly
having bleaching, washing and softening processes having low
concentration of BOD and other parameters resulting to dilution of
concentrated effluent and lowering the values of parameters.

« The analyses report of our effluent dated 22/07/2024 analysed from time-
to-time by HSPCB and NABL recognised laboratories, before and after the
inspection conducted by joint team, are enclosed as annexure-2 in
support of our submission which shows the values of parameters at inlet
to ETP, similar or near to the value as shown in the above referred notice.

Regd. Office : B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112918, 58233212

Email : varun@z2lcenturytextile.com, Web : www.2lcenturytextile.com

UNIT - 1: MILL : PLOT NO. 207, HSIIDC, Barhi, Industrial Area - 1311 i

: . ) ' : " 01, Distt. Sonepat (Haryan

UNIT - 11: MILL ;: PLOT NO. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sone::at {(Ha:yyan:)}
Mob.: 9899240309
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TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

Century Creations

Para 3. Not obtained Hazardous Waste Authorization from HSPCB:

We have already received GRANT for Hazardous Waste Authorization from HSPCB.
Copy is attached. Annexure 3

Para 4. Actual production is much higher than consented prod uction:

* The team likely derived production figures from Form-4, which reflect an average
production of 2.4 tonne per/day for 2023-24. However, the observed discrepancy
may have arisen due to seasonal fluctuations in production cycles, but we have
ensured that the average production remains within consented limits.

« Monthly Production chart with per day averages has been attached for ref
ANNEXURE 4

» We hereby reaffirm that our unit adheres to the specified fresh water consumption

limits and in compliance with the regulatory directives.

Thus, from the above stated facts and details it is evident that no dilution of
effluent with fresh water is done and no such arrangement as apprehended
in the above referred notice, exists in our unit which is also clear from the
fact that the joint team did not find any such arrangement at site in practical
and did not pointed out at the time of inspection. It is pertinent to mention
that during the inspection on 07-08-2024, no evidence of freshwater dilution
in the ETP system was found. Therefore, the allegations are speculative and
not based on factual data.

Reply/ compliance of recommendation

« No dilution is being made by us and we are already discharging our treated trade
effluent into HSIIDC sewer since commissioning of our unit, which is the further
treated in the CETP and hence no action is required to be taken on this
recommendation.

e« We have implemented Color coding in our PETP for the purpose of pipeline
identification of treated, untreated and utility water systems.

Image is attached ( Annexure one)

« We have approached a reputed & recognised institute to conduct study on water
balance for our Unit & it is in process. Preliminary data assessment indicates that
our water usage and effluent discharge align with permitted levels.

« The ETP is being operated regularly and effectively and achieving the prescribed
standards as evident from the results shown in the above referred show cause
notice and also from the analyses reports of our effluent analysed from time to time
from HSPCB and EPA recognised laboratories, before and after the inspection
conducted by joint team, copies of which are enclosed herewith for reference as

annexure 2. 0 G
n 2 9,
/ \
»

Regd. Officg : B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112919 #9582
Email : varun@2lcenturytextile.com, Web : www.21centurytextile.£om

ldl;ll':'—- L !leLL: PLOT NO. 207, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
=T MILL: PLOT NO. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
Mob.: 9899240309
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TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

Centnry Creations

« We have maintained the record for fresh water consumption through bore well i.e.
for which we have permission from HWRA. Log book is attached Annexure
5.The unit is having permission certificate from HWRA, copy is attached in
annexure 6, along with the copy of application for renewal applied well within time.

« TIMING OF THE NOTICE AND CURRENT
COMPLIANCE STATUS:

The inspection was conducted on 07.08.2024, while the SCN was issued on
02.01.2025. During this period, we have already undertaken corrective actions to
ensure compliance, and we request that these improvements be duly considered.

e FINANCIAL IMPACT _ON__ LIVELIHOODS OF
WORKERS:
Our unit directly and indirectly employs a significant workforce, and any closure

action would severely impact employment. Additionally, several local businesses

and suppliers rely on our operations. An abrupt closure would disrupt the local
economy and supply chain.

In light of the above submissions, we respectfully request:

a. Withdrawal of the SCN, as compliance has been duly demonstrated.
b. Acceptance of supporting documents as evidence of adherence to environmental
norms.

C. An opportunity for re-inspection to validate compliance.

All above stated facts and details clearly reveal that we are not defying any norms of
lower BOD value in process influent and dilution of freshwater in ETP, maintaining the
proper logbooks and obtaining of all required clearances from the concerned authorities
and thus fully complying with your directions and all prescribed norms issued from time
to time. As per details submitted above, you will appreciate that our unit has implemented
the measures of cleaner technology and waste minimization practice and also complying
with all directions of Board. We request you to please not initiate any action against our
unit as proposed in the above said show cause notice and request to kindly revoke and
withdraw the show cause notice allowing us to continue our operations in alignment with
the government’s vision of facilitating business operations. g

2
¢

Regd. OEffiCl‘-:‘ :. B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112919, 9958233212,
mail : varun@2lcenturytextile.com, Web : www.21centurytextile.com

UNIT -1: : : .
i _1" MBL%IL-L 'P;fg NO. 207, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
d : T NO. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)

Mob.: 9899240309
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TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

Century Creations

v

We reaffirm our commitment to adhering to environmental regulations and assure
compliance with all applicable norms.

We hope the above submission is in order and look forward to your favourable
consideration. .

LIST OF ANNEXURE:

(1) ETP PICTURE WITH STAGE WISE FLOW CHART

(2) ANALYSIS REPORT OF ETP INLET &OUTLET SAMPLES DONE BY HSPCB AND NABL LAB
(3) Grant of Authorization under Hazardous & other wastes.

(4) PRODUCTION VS WATER CONSUMPTION SUMMARY

(5) GROUND WATER EXTRACTION & ETP LOG BOOK

(6) HGWA PERMISSION CERTIFICATE & COPY OF ONLINE DASHBOARD

(7) Copy of SCN REF NO: HSPCB/SR/2025/2631

(8) Copy of valid CTO FROM HSPCB

Thanking You,
Yours Truly,

(Authorized signatory)

Regd. Office.\: B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112919, 9958233212
Email : varun@21centurytextile.com, Web : www.21centurytextile.com '

ﬂ:ll]l"- .!I 1 M'J‘II.IE : F’LOT NO. 207, HSIIDC, Barh.i, Industrial Area - 131101, Distt. Sonepat (Haryana)
: L: PLOT NO. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana)
Mob.: 9899240309
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=
A ST
=——— PREVENT
!E” POLLUTION
FORM )
(See Rule 36)

Report No.:-670
Dated - July 22, 2024 i
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sU section
(3) of sectlon 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) recelved on the
12 day of July, 2024 from Sh. Ravinder Yadav, AEE, a sample of llquid trade effluent of M/s Twenty
First Century Creation Pvt. Ltd., Plot No.-207, Sonipat, collected on 11.07.2024 from the Inlet &
Outlet of ETP for analysis. The Sample was In a condition fit for analysis reported below:-
1 further certify that [ have analyzed the afore-mentloned sample on 12/07/2024 to 22/07/2024

and declare the result of analysis to be as follow:-

e o i thod
[Sr. | Parameter ot ofTOuet  of | Prescribed | Test Metho
| No. ETP ETP Umits | =" |
1. | pHValueat 25°C 569 |7.18 6.0-9.0 APHA 4500 H' B (24
I > | dition 2023 _
[ 2. | Conductivity pS/cm at 25°C 12870 | 2950 |~ APHA 2510 B (24
: o L Edition 2023
3. | Total Suspended Solids mg/! 385 42 1500 APHA 2540 - D (24
I Edition 2023 ;
2. | B.0.D.(5 Days at 20° C) mg/I 56 12 500 APHA  5210-C (24
Edition 2023)
& T Chemical Oxygen Demand mg/l | 552 96 1400 ApHA 52208 (24"
Edition 2023)
F: th
6. | Oil & Grease mg/l 17.8 BDL* 10 APHA  5520-B (24
DL**=4 Edition 2023
7. | Total Dissolved Solids mg/! 7080 1620 2100 APHA 2540-C (24"
L,_ Edition 2023 |

BDL* = Below Detection Limit

DL*#* = Detection Limit
The condition of the seals, fastening and contalner on recelpt was as follow:
Container had its seals found Intact In order; slip on the container had the signature of the

d the board representative.

representative of the Industry an

Signed this on 22" day of July, 2024 \

Haryana State pollution Control Board Laboratory, . Ay
Sector-16 A, Faridabad Boarﬂpg@g/

To
HSPCB, Panchkula/ Regional Office, HSPCB, Sonipat/ M/s Twenty

The Member Secretary,
-207, Sonipat

First Century Creation PVt, Ltd., Plot No.

Endst. No. HSPCB/LAB/F/2024/ 3 6o == pated: 2% |31y

This test report relate only to the particul

18
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@ PREVEN
,__./“_/ T

«" POLLUTION

FORM ]
_(See Rule 36)

Report No.:-670

pated - July 22, 2024
1, hereby, certify that I Narender Hooda as Board Analyst, duly

(3) of section 53 of Water (Prevention and control of Polluti
12" day of July, 2024 from Sh. Ravinder Yadav, AEE, 2 sam
First Century Creation Pvt, Ltd., Plot No.-207, Sonipat, collected 0N
Outlet of ETP for analy n fit for analysls
I further certify that 1 have ana

ple of liquid

sis. The Sample was in a condltio
lyzed the afore-mentioné
is to be as follow:~

and declare the result of analys
__________‘________.._-//
Inlet of Qutlet of Prescrlbed Test Method
ETP ETP Limits —
Redish Almost |77
Colorless —
Bad wid | ---
. 0.8 1 1S 3025 (Part-29)
1986
gReafﬁn'ned 2003)
3.24 26 T
g S g
4.48 50

| ]
ND T

and container on recelpt
. glip on the containe

atlve.

e seals, fastening

seals found intact in or
d the board represent

21 day of July, 2024

The condition of th

Contalner had its
representative of the industry an

Signed this on 2

Haryana State Pollution Control Board Laboratory,

Sector-16 A, Faridabad

To
The Member Secretary, HSPCB, panchkula/ Re

First Century Creatlon Pvt. Ltd., Plot No.-207, Sonipat

Endst. No. HSPCB/LAB/F/2024/ 2L 30

This test report relate only to the particular sa

on) Act, 1974(6 0

11.07.2024 from the

d sample on 12/

appalnted under sub section

f1974) received on the
f M/s Twenty

trade effluent ©
Inlet &

orted below:"

rep
4 to 22/07;’2024

07/202

IS
Sec 1-2022

PHA 3500-Cr (B)
24 Edition 2023

was as follow:

r had the signature of the

\
scer S

gional Office, HSPCB, Sonipat/ M/s Twenty

Dated: '2-'),\’}-\'),\1

]

2.\
y for testing
Iz b

19
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HMTH Laboratories Put. Ltd.

(Formerly Known as Haryana Test House & Consultancy Services)

Plot No. 50-C, Sector-25 Part-|l, HUDA, PANIPAT-132 103 (HR\) —
Contaat : (Off) 88077-70160, 0180-4067223, (Env.) 85077-70144, (BM) 86077-70166,' (FOOdt]halé?a?;om
Waeb Site : www.hihlabs.com, e-mail: haryanatesthousecs@gmailcom, testing@hthlabs.

DOC No. HTHIQF(T 8
An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
ssued To: .
Report No. ! HTH/EP/250201010
Twenty First Century Creation Pwvt. Ltd., ULR No.  TC781125100011024F
Plot No. 207,HSIIDC, Barhi Ind. Area, Sonepat (HR) Party'sRefNo. : Nil
Booking Date 1 01/02/2025
Period of Testing * 01/02/2025To 06/02/2025
Reporting Date : 06/02/2025
Eﬁmple Description Effluent Water Sample (ETP-Inlet)
Type of Industry i Textile Industry :
Sample type * Effluent Water Sample (ETP-Inlet)
Date of sampling + 01/02/2025
Date of receipt of sample ¢ 01/02/2025
Sample Location :  ETP-Inlet
Sample guantity © 21Ltr.
Purpose of analysis :  Monitoring
Sampling Method 1 HTH/EP/SAP-01
Sample collected/ supplied by ¢ Byour Lab. Representative
TEST RESULTS
S5.N. Test Parameters Unit Result Test Method
Discipline : Chemical, Group : Pollution & Environment
1 Colour Hzzzn 57.0 IS 3025 (Part 4): 2021
2  Odour Foul 153025 (Part 5): 2018
3 pH - 8.12 IS 3025 {Part 11); 2022
4 Conductivity pmhos/cm 3760.0 IS 3025 {Part 14); 2013
5  Suspended Solids mg/L 452.0 1S 3025 (Part 17); 2022
6 Chemical Oxygen Demand(COD) . megfl 760.0 IS 3025 (Part 58): 2023
7 Biochemical Oxygen Demand (BOD) 3 Days at 27°C mg/L 193.0 153025 (Part 44); 2023
8 Ol & Grease mg/L 16.8 153025 (Part 39): 2021
9  Total Dissolved Solids mg/L 2734.0 IS 3025 (Part 16): 2023
10 Ammonical Nitrogen (as N) mg/L 14.8 1S 3025 (Part 34/Sec-1): 2023
11  Phenuiic Compaound mg/L 0.06 t IS 3025 (Part 43/5ec-1): 2022
12 Sulphide (H25) mg/L BLQ{LOO 0.5) IS 3025 (Part 29); 2022
13 SAR meg/l 15 HTH/EP/STP-28
14 Total Chromium (as Cr) mg/L BLQ(LOQ 0.1) HTH/INS-03/5Tp-29
***End of Report**#*

Remarks : BLQ: Below limils of Quantification/ LOQ : Limits of Quanlification

Page No.:1of1
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4314
HWTH Laboratories Pot. Ltd.

(Formerly Known as Haryana Test House & Consultancy Services)

Plot No. 50-C, Sector-25 Part-Il, HUDA, PANIPAT-132 103 (HR.)
Contoct  (Off) 8&077-70140, 0180-4087223, (Env.) 86077-70184, (BM) 86077-70166, (Food) 86077-70167

DOC No MTHOFT 8 Wab Site : www.hthlabs.com, e-mail : haryonatesthousecs@gmail.com, testing@hthlabs.com
An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
| Issued To: Report No. ! HTH/EP/250201011
Twenty First Century Creation Pwt. Ltd., ULR No. ! TC781125100011025F
Plot No. 207 HSIIDC, Barhi Ind. Area, Sonepat (HR) Party's Ref No.  * Nil
‘_ Booking Date 1 01/02/2025
Period of Testing * 01/02/2025To 06/02/2025
{ Reporting Date  : 06/02/2025
-
lSample Description Effluent Water Sample (ETP-Qutlet)
Type of Industry Textile Industry
Sample type Effluent Water Sample (ETP-Outlet)
Date of sampling 01/02/2025
Date of receipt of sample 01/02/2025
Sample Location :  ETP-Outlet
Sample quantity 2 Ltr.
Purpose of analysis : Monitoring
Sampling Method HTH/EP/SAP-01
Sample collected/ supplied by By our Lab. Reprasentative
TEST RESULTS
S.N. Test Parameters Unit Result Standard for Discharge of Test Method
Eff. from Textile Ind.
Discipline : Chemical, Group : Pollution & Environment
1 Cowur Hazzn 12.0 - 15 3025 (Part 4): 2021
2 Odour Odourless IS 3025 (Part 5): 2018
3 pH - 7.85 6.0-9.0 IS 3025 (Part 11): 2022
4 Conductivity pmhos/cm 1526.0 = 153025 (Part 14): 2013
5 Suspended Solids mg/L 38.0 1500 Max. 15 3025 (Part 17): 2022
6 Chemical Oxygen Demand(COD) mg/L 90.0 1400 Max. IS 3025 (Part 58); 2023
7  Biochemical Oxygen Demand (BOD) 3 Days at 27°C mg/L 25.0 500 Max. IS 3025 (Part 4&;); 2023
g Ol &Grese g/l 4.3 10 Max. 153025 (Part 39): 2021
9 Total Dissolved Solids mg/L 11720 2100 Max. IS 3025 (Part 16): 2023
10 Ammonical Nitrogen (as N) mg/L 9.33 50 Max, IS 3025 (Part 34/Sec-1): 2023
11 Phenolic Compound mg/L BLQ(LOQ 0.05) 1.0 Max. 1S 3025 (Part 43/5ec-1): 2022
12 Sulphide (H2S) mg/L BLQ(LOQ0.5) 2.0 Max. 1S 3025 (Part 29): 2022
13 SAR meg/| 08 # HTH/EP/STP-28
14 Total Chromium (as Cr) mg/L B8LQ(LOQ 0.1) 2.0 Max. HTH/INS-03/STP-29
**#Fnd of Report***
Remarks: BLQ : Below limits of Quantificalion/ LOQ : Limits of Quantification
P i L
s e =
s
A MdNAsARsEr

e =

v o

=

sr. Mér'a.'s& (Env.)

4

S ; T whed | be used 2t 2. The results cunlainad n Lhis les! recont partains only lo (he sample tst=d rol for the whle lol,
mlrﬂ;m ﬂ'ﬂ@”‘mﬁ&‘}:" guuﬁ? @,mﬁé’«'ﬂﬂf;f-?ﬁ w:mardal decaon, and for edveticemanl. 4. Tolal liabilty of HTH Labavatnias Pvt, Utd, is limited to the invoiied mm.l only.

Saniples will be destrayed afler one month Irom ths dale of isene of ksl repant unhes? oibmrwise specilied, 6. Sanipha not drawn by HTH unless olherwise specified.
" The detals tecuived fiom custamar an its own rasponsibiiity. Lab does nol confirm aboul |t and hence doas nul leian any reypensibiliv whatsover,

Page No.: 1 of 1
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Application no. : 15632490
Industry id: 13SON32100
Date: 31/01/2025

== Haryana State Pollution Control Board | Sl
W— Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130- AR ¥
2236119(0) Email:- hspcbrosr@gmail.com '

No. :HWM/SON/2025/15632490 DT: 31/01/2025

To

M/s TWENTY FIRST CENTURY CREATION PVT. LTD.
PLOT NO. 207, HSIIDC, BARHI SONEOAT
Sonipat

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:15632490 dated: 31/01/2025

2. PAWAN KUMAR GARG of TWENTY FIRST CENTURY CREATION PVT, LTD. is hereby
granted an authorization for generation, collection, storage on the premises situated at PLOT NO.

207, HSIIDC, BARHI SONEOAT
Details of Authorization

S.No. Name of process and Category of Authorised mode of disposal or recycling |Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, elc.

L 11 and III of these rules

1 Industrial operations using Recovery and Reuse-Authorized 0.05
mineral/synthetic oil as lubricant in recyclers KL/Annu
hydraulic systems or other applications, m
Used/spent oil

2 Purification and treatment of exhaust GEPIL 3
air, water and waste water from the ........ T/Annum
treatment plants (CETP’s),
Chemical sludge from waste water
treatment

. The authorization shall be valid for a period of 29/01/2025 to 30/09/2029
2. The authorization is subject to the following general and specific conditions :-

(i) 1. The unit will comply with provision of all applicable Acts/Rules/Direction of the
Board/CPCB. 2. Unit will generate its manifest online for proper disposal of hazardous waste
through GEPIL. 3. Unit will submit annual returns on prescribed format before 30th June as
per HOWM Rules. 4. Unit will renew its agreement with GEPIL and unit will apply renewal of

authorization within stipulated time period

Regional Officer Sonipat
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Application no. :15632490 23
Industry id: 13SON32100
Date: 31/01/2025
For Haryana State Pollution Control Board

Conditions of Authorization:

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

b

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

- - d
The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous an
other wastes except what is permitted through this authorization. P
; . ' ; ; ‘s i n the
Any unauthorised change is personnel equipment or working conditions }zlas {r;:lt'litcl)ﬁﬂe 1
application by the person authorised shall constitute a breach of this authorl ‘ . g
: w
5. The person authorised shall implement Emergency Response Procedure (EOEI;’&C}?;S apillages,
authorization is being granted considering all site specific possible scenari

ill in thi t regular
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at reg
interval of time.

. : < : in the Central Pollution Control

6.  The person authorised shall comply with the provisions outlined in t and
Boar?iegbuidelines on "Implementing Liabilities for Environmental Damages due to Handling
Disposal of Hazardous Waste and Penalty".

; ; les.
7. An application for the renewal of an authorization shall be made as laid down under these Rule

idelines i ini ironment,
8.  Any other conditions for compliance as per the guidelines issued by the MltrgiggSOf Environ
Forest and Climate Changes or Central Pollution Control Board from time :

9. Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

()

Regional Officer Sonipat
For Haryana State Pollution Control Board
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Goverment of Haryana
Haryana Water Resources Authority

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: Twenty First Century Creations Pvt. Ltd.

Project Address: PLOT NO 207 HSIIDC , BARHI , SONEPAT

Village/MC: Bari Tehsil: Ganaur
District: SONIPAT . State: Haryana
Pin Cods: 35

Communication Address: Plot no. 207 HSIIDC Barhi Sonipat Haryana
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2023/279
2. Application No.. HWRA/IND/R/2023/859 3. Category: Industry
4. Project Status:  Renew 5. NOC Type: Renew
6. Ground Water Extraction Permitted:
Ground Water For m3/day m3/year Valld From Valid Upto
Total 160.00 48000.00 - -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0

DW DCB BW ™ DW DCB BW T™W
Abstraction Structure® - - 1

*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Wall;TW - Tube Well;DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year) -

Number of Piezometers (Observation wells) No. of Plezometers Monitoring Mechanism

to be constructed/ monitored & Monitoring

mechaniem Manual DWLR Telemetery
0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Validity of this NOC shall be subject to compliance of the following mandatory conditions

This NOC fuw abatraction of grosmd water, shall be subject w the following terms amd conditions

1.

sl

© @

10.

11.
12.

13.
14,

15.
16.

17.

18.

19.

20.
21.
22.
23.
24,
25.
26,

27,
28,

29,

Note: This is computer generated certificate, it can be validated by scanning QR code.

NOC s granted 1 the applicant on the condition that local goveniment water supply agencies are not uble to supply the desired quantity of
water In case of supply of water from local ngency the applicanm shall immediately inform HWRA and reduce the abstraction of ground
waler acvordingly
The applwant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years,
Compliance repant in this regaed shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitied
hall yearly 1e., at the ime of deposit of water abstruction charges of the second quarter.
The applicant abstracting ground water between 100-500 kid shall undentake self-annual water oudit and those ubstracting ground water
more than S00 kid shall undertake water audit through organisations autharised by Government of India or HWRA and submil audit
reports at the time of renewal of the NOC
Construction of observation well(s) (piezometer)(s) within the premises and installution of spproprinte water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kid of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the pruducl.ioll'\
well Depth and aquifer zone lpped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shull be submitied to the HRWA through the web portal on
quarterly basis.
The applicant with red category indusiries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface 3
storage tanks for use 1n the industry and shall not use the harvested rainwater 10 recharge ground water, further the npplis:nrllts under this
category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.
Injection of reated/untreated wastewater/effluents into aquifer system is strictly prohibited.
The applicant druwing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction
charges on quanerly basis, applicable as per Tables 5.3A.
The upplicant drawing ground waer in over-exploited nssessment units shull be liable to puy ground water restoration charges on quarterly
basis, applicable as per Tables S.3 B,
All the whe wells/ground water abstraction structures permitted shall be fixed with digital eleciromagnetic/ulirasonic waler meters, by the
industry at its own cost with telemetry system and monthly ground water abstraction datu shall be recorded in a logbook. Compliance
this condition shall be reported within one month from the date of issue of this letter. Daily water meter readings o be (ei:orded ma
dedicated register and shall be submitted on the web portal 1o HWRA on quarterly basis or through centralized mechunism evolved by
HWRA The geotag photos of all the flow meters water meters showing dite and coordinates be uploaded on the portal for calculation of
quarterly tantt, Without geotagged photos not showing date and coordinates will nol be entertained.
The applicant. as per approved proposal, shall implement rinwater hurvesting and ground water recharge measures within theee months
from the date of issuance of this NOC and undenake periodic maintenance of recharge siructures, Photographs (with geo tag only) of the
recharge structures eic. and compliance of completion of construction of the same along with copy of NOC shull be mrmsh_ed immediately
10 the Haryana Water Resources Authority for verification. on the Email ID of the Authority (compliance - hwra@hry.gov.in)
The ground wuter chemical quality shall be monitored twice in a year during pre & post- mensoon period.
The monthly ground water level monitoring duta in respect of piezometer shall be submitted guarterly to the Haryana Water Resources
Authonty on regular basis,
The zpplicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

In ease of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall be illegal and liable for legal action as per law.

The applicant shall seek prior permissions from HWRA for any inerease in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

Where the applicant granted NOC for abstraction of saline water and the existing well(s) isfare yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of MOC or fram the date of seal of
the fresh water be well, as the case may be, The applicant shall be also ensuring safe disposal of saline residue, if any.

The applicunt shall comply with the pravisions of the Haryana Water Resources (Conservation, Regulution and Manag 1) Authority
Act, 2020, Rules, regulations, guidelines and directions issued thereunder, Non-compliance of these provisions shall be liable for the
penulty as per the provisions of the Act, rules and reg idelines and directions issued thereunder.

The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also

ensure (0 reuse for non potable usage the Treated Waste Water (other than self generated) ag per application and NOC terms &
conditions

lations, g1
&

Singe, this NOC has been issued on the basis of sell-assessment by ihe applicant and without any site inspection, hence the Authonty may
inspect the site/unit and documents at any time. In cuse any material difference is found in the information submitted and (he site ’
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC afier giving u
notice to the applicant.

Thus NOC is subject to prevailing State Government rules/law of Courts orders relaled 1o construction of wube well, around water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matiers as upplicable.

The applicant shall comply with the directions/conditions/instructions issued by any Court of law related 1o the matters concerned with the
Authonty,

The applicant shall report self-complinnce duly signed by authorized person alang with authonzation letter by e-mail 1o Haryana Water
Resources Authority quarterly as well as yearly basis after the issuunce of NOC,

This NOC does not absolve the applicant of his obligation/requirement 1o ubtain the necessary approvals from the statwory and
udministrative Authorities/Depurtments,

The issuance of this NOC does not imply that other statutory or administrative clearances shall necess
the concerned authorities. The concemed Authonities shall act as per their own procedure.

The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application form for
secking NOC.
This NOC shall not absclve the applicant from any penalty/pumish lenvironment compensation, which may have been i

be imposed, for abstraction of groundwater during such period, before the 1ssuance of this NOC. Imposed or-niag
In cuse of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 8% shal] be charged

The necessiry compliance shall be submited 1o the Authonty on the web portal-of the Authority i.e. WwWwW.hWrLorg in or on the email 1d
campliance-hwra@hry.gov in.

In case validity period of the CTE/CTQ expires during currency period of the NOC, then it will be responsibility of the project &
10 get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPC e

: % 7 i B, to HWRA. 11
CTE/CTO has been suspended or rejected. project proponent is required o intimate the sume 0 HWRA within o week of such r:}i;.i‘,,, or
Suspension.

irily be granted to the applicant by

40
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30. Tarill shall be charged on the basis of groundwater requirement approved in the previous NOC or actual water
consumption whichever is higher, till the date of start of sharing of groundwalter abstraction data through telemetry
on HWRA portal, Subsequent to sharing of telemetry data on HWRA portal, tariff will be applicable as per actual
groundwater consumption shared through telemctry on HWRA portal

Note: This is computer generated certificate, it can be validated by scanning QR code.

41
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Government of Haryana
Haryana Water Resources Authority
Applications for Renewal of Permission to Extract Ground Water for Industrial use

Application No: HWRA/IND/R/2024/2255 (Application Received Fee Paid)
HWRA Previous NOC No: HWRA/NOC/ND/R/2023/279 Download valid upto : 29/07/2024
HWRA Previous Application No: HWRA/IND/R/2023/859 Download

I. General Information:
Application Type Category/ Type of Application:

(i) Name of Applicant: Varun Garg -
ID Proof Type - PAN '
ID Proof no AIAPG1377J
Id Proof Document Download

(i) Designation of Applicant: Director

Authorization Letter in the name of Varun Garg  Download
(applicant)

(iiiy Name of Industry: Twenty First Century Creations Pvt. Ltd.
(iv) Registration number of Industry: UDHYAM-HR-18-0026427
(v) Location Details of the Industrial Unit )
Industrial Unit Address Plot no. 207 HSIIDC Barhi Sonipat Haryana
State: ' - Haryana
District: ' SONIPAT
Tehsil: - S Ganaur
Block: ' o GANAUR
Village/MC: T Bari
Region: - over-exploited over-exploited

(vi) Correspondence Address

Complete Postal Address ) ' Plot no. 207 HSIIDC Barhi Sonipat Haryana
Mobile Number: - 9956233212
E-Mail of Industry: varun @21 centurytextile.com

(vii) Salient Features of the Industrial Activity:

Type of Industry - Textile Dyeing
Industry fall under ) o Previous: New : Medium
Small
Is Water Intensive * Yes
Purpose of Abstraction Other Use - inds and domestic use
Groundwater utilization for Existing Industry
Whether present industrial activity commenced after 23.12.2020 No
Whether there is expansion of this industry Unit after 23,12.2020 involving No
increase in water requirement
Consent to Operate Download
- CTO/CTE Number : Issue Date :

g 1 31 01724SONCTOT70861 05/08/2024
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Validity Period of Consent to Operate From : 1 Oct 2024 To : 30 Sep 2029

Large industry/ MSME certificate/ proof Download
Description : TEXTILE INDUSTRY
(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of Download
ownership)

Latitude Longitude 29.5454 77.64456
Location Map Download

Total Land area(in sq m)

Rooftop area of buildings/sheds(in sq m)

Road/paved area(in sq m)

Green belt area(in sq m)

Open Land (in sq m)

Source of availability No
of surface water for
Industrial use, if any

Townshipslvillages No
within 2 km radius of
the Industrial unit

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and
requirement of water at each stage)

Flow Chart of activities and requirement of water Download
Water Balance Chart with water requirement at each Stage. Download

Affidavit for Non/Partial supply of water from local government water supply agency (in Download
case of ground water requirement less than 10 KLD)

NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local Download
government water supply agency

Quality of groundwater . Fresh Water

Name of NABL(Under Valid Certificate) ASIA TEST LAB AND ENVIROCHEM LAB

Upload test report of groundwater quality from NABL Pre-moonsoon Post-moonsoon
accredited lab

Download Download
Whether any change in Groundwater Requirement No

If yes, then reason & justification for qhange in grounq Download
water requirement along with supporting documents, if
any.

Existing Revised

(i) Total water required(in m3/day) ' 182.00 166.50 Download
160.00 160.00
20.00 6.00

2.00 0.50

a. Ground Water required(in' m3/day)
b. Recycled Water usage(in m3/day)

c. Proposed/existing water supply from any agency(in
m3/day)

43

4050.00
2250.00
0.00
0.00
1800.00



Activity

a.  Industrial Activity
b. Residential / Domestic

¢.  Greenbelt Development/
Environment Maintenance

d Other Use

8. Grand Total

Source of recycled water

4337

(i) Breakup of Water Requirement and Usage:

(iii) Breakup of Recycled Water Usage:

(a) Total Waste Water Generated:

(b) Quantity of Treated Water Available

i). Reuse in Industrial Activity:

ii). Reuse in Green Belt Development:

iii). Any other use
(c) Total Treated Water Utilized:

Exlisting Revised
Requirement Requirement
(m3/day) (m3/day)
165.00 158.00
7.00 1.50
0.00 0.00
10.00 6.00
182.00 166.50
. ETP
(m3/day)
159.00
6.00
0.00 I
0.00.
6.00
6.00

(d) Quantity and mode of disposal of unutilised

effluent:

No. of
Operational Days
in a Year

330
330
0

330

(Days)

330

330

Annual

Requirement

(m3/year)

52470.00

495.00

0.00

1980.00

54945.00

(m3/year)

52470.00

1980.00

153.00:sent to public sewer through cetp

3. Details of existing and/ or proposed groundwater abstraction structures

@ =~ O ! B

(a) Groundwater Abstraction Structure-Existing

0.00
0.00

0.00
0.00

the print out of Compliance Report so generated and attach here duly signed by the applicant)

SNo. | Type/ Year of Depth | Depthto | Discharge |Operationa| Mode | Horse Whether
construction | (meter)/ (water level | (m3 per | hours/ | of lift |Power of | fitted with
Diameter | (meters hour) (day)/ pump |water meter
{(mm) below days/year ornot |
ground
level)
1 bore well/ 70.00/ 55.00 23.10|6.92/ 1 10 No
2015 125.00 330
Source of fresh water requirement being met uptill now
Affidavit duly attested by the Applicant regarding non-existence of tubewell
. Likely date of operation of proposed tubewell
. Quantum of ground water recharge(m3/year) ' 0.00
. Water Efficient Technology will be adopted _ Download
. Valid Consent of operate issued by HSPCB(CTO) Download
. Compliance Re_port as per format - D I
{In case of NOC issued by HWRA, fill the compliance status against the link on the portal. Take ngn()o ald
iew Online

compliance Report

44
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Q. Self-water audit report as per format for 100-500 KLD. Water audit report from accredited Download
consultant for water requirement more than 500 KLD.

10. Atfidavit for compliance, as per format. Download

11. Impact Assessment Report prepared by the accredited consultant : Submit IAR of existing /
proposed groundwater withdrawal on the groundwater regime and socio-economic impacts
report. Pro-forma for the report is given in Annexure IV of HWRA Guidelines dated 10.9.21. On
top of the IAR, provide the Check List + Sallent features of AR, In the prescribed formats.

12 i. Any Other Document/Information (RWH REPORT) Download
il. Any Other Document/information (decl ) Download
ili. Any Other Document/Information (decl) Download
13. I'shall comply with all the terms and conditions of the Permission for renewal. Yes

Self Declaration:-

1. 1 hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also aware
that any false/ wrong submission /uploading of document will lead to rejection of my application without
any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take punitive action'ag_alnst me as per
the extant rules. Further, | shall comply with all the terms and conditions of the permission/NOC to be
granted by HWRA.

Date:
Place:
Download

Signature of Applicant with Office Seal

(Varun Garg )
(Director)
a) Information of payment for Application Fee
Total Amount -
Mode of Payment Online ) .
Reference No. Transaction No. Date Amount Status
HRWA1002052716204274 | YYBK2324092185 10/05/2024 25000  success

b) Information of payment for Tarrif Fee
Total Amount
Mode of Payment

45
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\ HARYANA STATE POLLUTION CONTROL BOARD _
r\';." L‘{: Plot No. 1, Sector-15, Part-1I, Sonipat B
\ S Ph. - 0130-2236119, E-mail ID! - hspcbrosr@gmail.com e

No. HSPCBISR/2025/ ol €7 | Dated: &2 | 1 /45

Ta
|

\¥'s Twenty First Century Creation Pyl. Lid.

PLOT NO. 207, HSIIDC, Barhi,

District Gannaur, Sonipat, Haryana

Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent uls 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & uls 21 (4) of the Air (Prevention and

Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021,

Whereas, the unit was inspected on 07.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No.622/2024 titled as Varun Gulati Vs Slate of Haryana & Ors. pending before Hob'ble

NG T New Delhi and the unit is involved in process of Pre-Ireatment (Bleaching) and dyeing having CTO
vahd uplo 30.09.2029.

Whereas, during inspection following deficiencies have been observed which need to be
complied as per condilion of CTO granted {o the said unit.-

I Effluent characlerislics. as per analysis repor is as below: - ’

Parameter | PETP inlet | PETP outlet | Prescribed Compliance w.rtnorms
|| discharge
II norms
|‘* I 85 0090 1 With existng " treatment scheme. |
SR | . Y i T - such a high reduction n pollunion !
,L Colour | BDL BDL - = PR
! parameters 1ndicates dilution with
. BOD [mgﬂ' 398 6 500 freshwater in PETP dnﬁ‘erent‘
| ; Lo e b lewaes ‘
‘ COD (mafl) Jl 1256 28 1400
| ! ek~ | Non - compliance (Dilution)
[ TSS (mgi) | 463 36 [ 500
1
| 1
sy [ 2216 | 1268 2100 -

II S ), A ..;...-_., NN T III

2. With existing treatment scheme, stich a high reduction (BOD: 398 mgl/ito 6 mag/l (98.49%), COD
1256 mg/l to 28 mg/l (97.77%), TSS: 463 mg/l to 36 mg/| (92.24%), TDS: 2216 mg/l to 1268 ma/l
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(42 77%) and FDS 1712 mg/l to 992 mg/l (42%) in pollulion paramelars indicales dilution with
freshwater in PETP al different slages

ad

The unit has not oblained Hazardous Waste Authorization from HSPCH
4 Actual production is much higher than consented produclion, Hence it should he considarcd as

nen-compliance w it to suspecled dilution and nol having Hazardous wasle authorization

Recommendation of the Team: -

The unit shall immedialely stop dilution of fresh waler inlo PETP sysiem

2 The unit shall conduct study on waler balance through government repuled institules,
3. The unit shall ensure that untrealed effluent not discharged wilhout lreaiment.

4 The unit shall obtain valid no objection cerificate from HGWA.

Therefore, you are hereby directed to show cause & explain within 15 days as fo why closure
action may nol be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) A~t
1874 prosecution action under section 43/44 of Water (Prevenlion and Control of Pollution) Act. 154
ana revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Acl, 1974 & u/s 21 (4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the £cts

for non-comphance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mertiz- -
stipulaterd tme penod, it will be presumed lhat you have nothing lu say in this regara and accep! i
status as mentioned above, which will warrant closure action against your unit under relevant Acis/

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notice

Whnereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12 202 | as
assessed by the Board as per methodology defined therein, :

) @7/9311176

Regional Officef

Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated:

+ copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information pi¢ass
Reg:ZnaJ e
Sonepal Region
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7= HARYANASTATE POLLUTION CONTROL | M—g

NSPCR Star Complex, Opp. General Hospital, Delhi Road, (oo oo
Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr @gmail.com
E-mail: hspch@hry.nic.in
No. HSPCB/Consent/ : 313101724SONCTO70861249 Dated;05/08/2024
To.

M/s :TWENTY FIRST CENTURY CREATION PVT. LTD.
PLOT NO. 207, HSIIDC, BARHI SONEOAT

Subject; Grant of consent to operate to M/s TWENTY FIRST CENTURY CREATION PVT.
LTD.. _

Please refer to your application no. 70861249 received on dated 2024-06-28 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
TWENTY FIRST CENTURY CREATION PVT. LTD. is here by granted consent as per
following specification/Terms and conditions.

Consent Under BOTH
Period of consent 01/10/2024 - 30/09/2029
Industry Type _ Yarn / Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring

Category RED

Investment(In Lakh) 761.0

Total Land Area(Sq.| 4050.0

meter)

Total Builtup Area(Sq.| 2250.0

meter) .

Quantity of effluent

1. Trade 150.0 KL/Day

2. Domestic 3.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Into HSIIDC sewer leading to CETP
2. Trade Into HSIIDC sewer afler treatment leading to CETP
Domestic Effluent Parameters

1. NA '

Trade Effluent Parameters

1.BOD 500 mg/l

2. COD 1400 mg/1

3. TSS 1500 mg/I

4, 0&G 15 mg/l

5. pH 6.0-9.0
16. Colour 150 P.C.U. (Platinum Cobalt Units)

50
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7. Total Dissolved|2100 mg/l
Solids, Inorganic (TDS)

8. Sulphide (as S) 2 mg/l

9. Sodium Absorption|26

Ratio (SAR)

10. Ammonical|50mg/
Nitrogen (as N)

1 X Phenolic|lmg
Compounds (as
C6H50H)

12. Total Chromium as |2

(Cn)

Number of stacks 1
'Height of stack

1. Stack attached to|30 meters
boiler

Emission parameters

1. SPM 80 mg/m3
2. NOX 50 mg/m3
3.50X 50 mg/m3
Product Details

|. FABRIC DYEING - |0.4 Metric Tonnes/day
2. BLEACHING 2.0 Metric Tonnes/day *
Capacity of boiler

1. Steam boiler 3.0 Ton/hr
Type of Furnace

. NA |

Type of Fuel

1. Biomass ‘?‘.0 Ton/day
Raw Material Details

SOAP 20 Kg/Day
SODA ASH 60 Kg/Day
SAUSTUC FLEX 60 Kg/Day
REACTIVE DYES 40 Kg/Day
WASHING FABRIC 1500 Kg/Day
HY DR OG E N|80 Kg/Day
PEROXIDE

SILICON 10 Kg/Day
DESIZER 20 Kg/Day
ACETIC ACID 60 Kg/Day
WETTING AGENT 30 Kg/Day

Regional Officer, Sonipat

Haryana State Pollution Control Board.

Terms and conditions

51
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I. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution. .

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

[3. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
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16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) mits
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw

material/final product.
Specific Conditions :

1. That product/proceés will be FABRIC DYEING = 400 Kg/day and BLEACHING = 2000
Kg/day. 2. That unit will not discharge trade effluent more than 150 KL/day. 3. That unit will
run ETP/APCM regularly and effectively & maintained log books properly. 4. That unit will
keep all the parameters within the prescribed limits and shall comply with all the Norms and
Rules. 5. That unit will provide inter locking arrangement of DG set with ETP/APCM (o
ensure regular and effective running of pollution control devices. 6. That unit will not
discharge any untreated effluent inside and outside its premises. 7. That unit will not add any
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That unit will comply with all the provisions of Hazardous Waste Rules. 9.
That unit will comply the emissions standards laid down for boilers/TFH by
CAQM/CPCB/Hon’ble Courts. 10. That CTO so granted shall become invalid in case of
violation of any of the above / any law of the land. 11, That unit will modify/upgrade its ETP,
if inlet parameters of CETP will revise in future. 12. That unit will install Electromagnetic flow
meter on all the sources of Raw water and on the inlet & final outlet of the ETP and maintained
the logbook of the same. 13. That unit will not extract ground water without permission from
HWRA for extraction of ground water. 14. That unit will not discharge effluent into sewer
without permission from HSIIDC for discharge of effluent in HSIIDC sewer leading to CETP.
15. That unit will comply CAQM direction issued vide No. 65 & amended till date, HSPCB

direction vide order dated 21.07.2022 regarding standard list of approved fuels in NCR and
direction No. 76 dt. 29.09.2023 of CAQM regarding installation of CPCB-IV+ compliant DG
set/Duel Fuel Kit/ Retrofitted Emission Control Device (RECD) certified by the authorized
agencies on DG sets more than 19 kW.

Regional Officer, Sonipat
Haryana State Pollution Control Board.
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VAKAILATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
RIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI .. APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOVY ;’\LL to whom these presents shall come that |/We, undersigned the above named do hereby

appoint.

SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com
(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject o payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And |/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all infents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. |/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on thistt...day of. FEL...... 2025
Accepted, identified and certified subjected to the terms of the fees.

\)
Y Am e
[SIDDHARTH BATRA] [ARCHNA YADAV] 7 Client
rgji“’““ o, gé ). @ For Twenty First Century Creati

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates




4348 cc
TWENTY FIRST CENTURY CREATIONS PVT. LTD.

Ultra Modern Rotary Fabric Printing, Dyeing & Schiffely Embroidery

Century Creations

BOARD RESOLUTION

CERTIFIED TRUE COPY OF RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTOR OF
M/S. TWENTY FIRST CENTURY CREATIONS PVT LTD., HELD ON 19t OF February 2025, AT 11:00
AM AT THE REGISTERED OFFICE:B-199, PHASE-1, ASHOK VIHAR, DELHI-110052.

RESOLVED THAT Mr. Varun Garg, Director of M/s Twenty First Century Creations Pvt.Ltd. be
and is hereby authorized on behalf of M/s Twenty First Century Creations Pvt.Ltd., to initiate,
file, defend, represent, and conduct legal cases, proceedings, or claims in any court of law,
tribunal, or any other judicial or quasi-judicial authority in connection with the business or
matters of the LLP.

RESOLVED FURTHER THAT Mr. Varun Garg, is authorized to sign, verify, and submit all necessary
documents, affidavits, pleadings, applications, and undertakings, and to appoint advocates,
solicitors, and other professionals as may be required for such proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Varun Garg, in connection with the above
matters be and are hereby ratified and conf...

For Twenty First Century Creations Pvt.Ltd. Twenty First Century Creations Pvt.Ltd
For Twenty First Century Creations D% 1id, For Twen tukf Creations Py, Ltd.

Managing Director : Director

(Pawan Kumar Garg) 4 L 1)/ r (Varun Garg)

Regd. Oﬁicg : B-199, Ashok Vihar, Phase-1, Delhi-110052, Mob.: 9811112919, 9958233212,
Email : varun@21centurytextile.com, Web : www.21centurytextile.com

UNIT -1: MILL : PLOT NO. 207, HSIIDC, Barhi, Industrial Area - 1311 i
' 2 ) ) ' - 01, Distt. Sonepat (Haryana
UNIT - T1: MILL : PLOT NQ. 55, HSIIDC, Barhi, Industrial Area - 131101, Distt. Sonepat (Haryana))
Mob.: 9899240309
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Jmta 91/ Enrolment No.: 0857/85131/00967
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Varun Garg
- $/0 Pawan Garg,

B-199 PIASE-],

VTC: ASHOK VIHAR,
Disuic: North West Delhl,
State: Delht,

PIN Code: 110052,
Mohile: 9958233212
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Vijay Kumar <vijay.kumar@satramdass.com>

S m]=]

SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87,
99 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 26, 2025 at 3:26 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal

<rhythm katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

i Paperbook- NGT Reply- R87 Cennet
Biopharma_Redacted.pdf

i Paperbook-NGT Reply-R99 First Pure
Diet_Redacted.pdf

i Paperbook-NGT REPLY-R54 Babbar_Redacted.pdf

B Paperbook-NGT Reply-R62 Nagpal
Trading_Redacted.pdf

i Paperbook-NGT Reply R51 Eurospa Terry
Tower.pdf

i Paperbook- NGT Reply-R30 Twenty First Centure
Pvt. Ltd. _Redacted.pdf

i Paperbook-NGT Reply-R22 Sanjeev
Enterprises_Redacted.pdf

i Paperbook- NGT Reply-R27 Kohinoor Ribbon
Factory Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87, 99 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
DVOCATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you are not the
intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any attachments is prohibited. If you
have received this communication in error, please notify us by reply e-mail and immediately and permanently delete this message and any attachments.
Thank you."

3 attachments

ﬂ Paperbook-NGT Reply- R6 Shree Gopal_Redacted.pdf
6873K

ﬂ Paperbook-NGT Reply-R14 Budh Singh_Redacted.pdf
12205K

-E Paperbook-NGT REPLY-R21 KUCHAL.pdf
3438K
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